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The following Bill was introduced in the Andhra Pradesh Legislative Assembly on -
16" December, 2019.

L.A. BILL No. 50 of 2019

ABILLFURTHER TO AMEND THE ANDHRA PRADESH EXCISE ACT,
1968.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
year of the Republic of India as follows:-

5 (1) This Act may be called the Andhra Pradesh Excise (Second Amendment) Act, Short title and

2019. commencement.

(2) It shall come into force on such date as the State Government may, by notification,
appoint.

2. In the Andhra Pradesh Excise Act, 1968, (heréinaﬁer referred to as the Principal  Amendment
Act), in section 34, for sub-clauses (1) and (2),the following shall be substituted, namely,-  of section 34.

“(1) in case of an offence falling under clauses (), (d), (¢), (f), (h) and () With ActNo. 17 of
imprisonment for a term which shall not be less than six months but which may 1968.
extend upto five years and with fine which shall not be less than rupees two lakhs for

the first offence and which shall not be less than rupees five lakhs for the second

offence; and

(2) Inthe case of an offence other than an offences falling under clauses (a), (d), (€),
(), (h) and (i) with imprisonment for a term which shall not be less than six months
and which may extend upto one year and with fine which may extend upto rupees
ten thousand.”.
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Amendment
of section 36.

Amendment
of section 37.

Amendment
of section 47.

Amendment
of section 60.

Central Act 2 of
1974.

Substitution of

section 60-A.

3. In the principal Act, in section 36,in sub-section (1),in clause (h),in sub-clause
(i) at the end, after the words “ one thousand rupees”, the words “and in respect of
holder of a bar license, the fine shall not be less than two times of the license fee” shall
be added.

4, In the principal Act, in section 37,in clause (€),-

® in sub-clause (1) at the end, after the words “rupees thirty thousand”, the
words “and in respect of holder of a bar license, the fine shall not be less
than two times of the license fee” shall be added.

(i) in sub-clause (ii) at the end, after the words “rupees one lakh”, the words
and in respect of holder of a bar license, the fine shall not be less than two
times of the license fee” shall be added.

~ In the principal Act, in section 47, in sub-section (1), after the existing
proviso, the following proviso shall be added, namely,-

“ Provided further that in the case of an offence committed by the holder ofa
bar license for the first time, such offence may be compounded for a sum equal
to two times of the license fee along with a warning. In the case of an offence
committed for the second time by the Bar licensee, the bar license shall be
cancelled.”.

6. In the principal Act, in section 60, for sub-section(5), the following shall be
substituted, namely,- .

“(5) Notwithstanding anything contained in the Code of Criminal Procedure,
1973 no court shall grant any bail to any person accused of an offence under
Clause (h) of Section 34 or Section 40-A or Section 50 or Section 50-A of this
Act, unless the prosecuting officer is given an opportunity to oppose the
application, and the court record reasons while granting the bail.”

7, In the principal Act, for section 60-A, the following shall be substituted, namely,

“60-A.Non-bailable offences :- The offences punishable under sub-clause
(1) of Section 34 or Section 37 or Section 37-A shall be non-bailable and the
provisions of the Code of Criminal Procedure, 1973 with respect to non-bailable
offences shall apply to those offences.”.
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STATEMENT OF OBJECTS AND REASONS

The Government is committed to implement Prohibition in a phased manner. In order to secure the
said objective, the Government have reduced the number of shops from 4380 to 3500 and granted exclusive
privilege to Andhra Pradesh State Beverages Corporation Limited for establishment and functioning of
retail outlets w.e.f£.01.10.2019. The business hours of the retail éutlets have been reduced, permit rooms
done away with and maximum possession limit of intoxicants have been reduced. The prices of liquor

products have been increased.

It is felt that the changed scenario may give scope for illegal sale of liquor, illicit distillation and
circulation of non-duty paid and spurious liquor particularly in the far flung areas. Further, cross-border
smuggling of liquor is also likely to take place. The existing penalties under the Andhra Pradesh Excise
Act, 1968 are felt inadequate to deter the offenders from indulging in such crimes so as to pave the way
to achieve the stated objective of implementing prohibition in a phased manner. Unless more stringent
punishments are inflicted upon the culprits, crime will not come down. There is an imperative need to
strengthen the existing laws by providing for more stringent penalties and making all. such offences non-
bailable.

Accordingly, Government have decided to amend the Andhra Pradesh Excise Act, 1968 suitably
to enhance the penalties.

This Bill seeks to give effect to the above decisions.

K.NARAYANA SWAMY
DEPUTY CHIEF MINISTER (EXCISE &
COMMERCIAL TAXES)
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‘MEMORANDUM REGARDING DELEGATED LEGISLATION

. Clause 1(2) of the Bill authorizes the Government to issue notification in respect of the matters
specified therein and generally to carry out the purposes of the Act.

As such the notification issued, which is intended to cover matters mostly of procedural in nature is
to be laid on the table of the both Houses of the State Legislature and will be subject to any modifications
made by the Legislature.

The above provisions of the Bill regarding delegated legislation are thus of normal type and mainly
intended to cover matters of procedure.

K.NARAYANA SWAMY
DEPUTY CHIEF MINISTER (EXCISE &
COMMERCIAL TAXES)
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Excise (Second Amendment) Bill, 2019, after it is passed by the Legislature
of the State may be submitted to the Governor for his assent under article 200 of the Constitution of
India.

K.NARAYANA SWAMY
DEPUTY CHIEF MINISTER (EXCISE &
COMMERCIALTAXES)

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature (I/c.)
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